
ACTION TAKEN REPORT 

Sub: Action taken report in compliance to the orders of Hon’ble NGT in the 

matter of OA 08/2021 Shri Krishna Gopal Bairagi v/s Govt. Of M.P. & 

Ors. 

            In reference to OA 08/2021 Shri Krishna Gopal Bairagi v/s Govt. Of M.P. & 

Ors. Hon’ble NGT vide order dated 08.08.2022 has given following instructions: 

“In view of the Joint Committee Report, the Municipal Corporation, State Pollution 

Control Board and the Collector are directed to submit the action taken report.” 

In reference to above order, the action taken by concerned departments are as under: 

Action Taken: By District Administration, Sehore 

1. The office of Tehsildar, Sehore vide letter no 45 dated 05/07/2022 submitted 

the demarcation report. Copy of demarcation report is enclosed as Annexure-I. 

As per the instruction of Hon’ble NGT dated 27.04.2022, District 

Administration Sehore has completed the demarcation work of Seevan river 

and marked the 30 m width on the bank of Seevan river. As per the 

demarcation report following are main points: 

a. 24 nos. of brick kilns are found established in the 30 m protected 

area from its bank along the Seevan river. 

b. From North East side of main river at khasra no. 484 Gram -  

chawani the tributary with khasra no. 474 and 482 is emerged and 

it is again joins the river in South West direction. The recorded 

khasra nos of the tributary are 474 and 482. 

c. The vijyasan dham colony is located on South side of this 

tributary. 

d. There are 06 pucca houses are found constructed within 15 m area 

from the bank of tributaries of Seevan river. 

Action Taken: By MPPCB 

1. As per the order of hon’ble NGT in case of OA 593/2017 dated 28.08.2019 the 

Environmental compensation (EC) is assessed. As per record, the violation of 

illegal construction was observed on dated  04.01.2019 along the Seevan river 

in Sehore. The calculation steps of environmental compensation are attached as 

per Annexure-II. It is proposed to relied levy environmental compensation of 

sum Rs. 10,63,680/- (Rs. Ten Lacs Sixty Three Thousand Six Hundred Eighty 

only) on the builder for not providing sewage treatment plant. The violation 

period has been calculated from the first date of inspection i.e. 04.01.2019 to 

31.05.2022. 

2. Notice has been issued to the colonizers of Vijyasen Dham colony, Sehore for 

development of illegal colony and as per Tehsildar, Sehore demarcation report 



06 pucca houses are found constructed within 15 m area from the bank of 

tributaries of Seevan river. Copy of notice is attached as Annexure-II.   

3. Notice has been issued to 24 brick kilns for closure of operation of unit, in 

reference to the Tehsildar, Sehore demarcation report showing establishment of 

brick kilns within 30 m protected area on the bank of Seevan River. Copy of 

notice is attached as Annexure-III. 

Action Taken: By Nagar Palika, Sehor 

1. Nagar Palika, Sehore vide letter no 3474 Dated 01/09/2022 submitted the 

action taken report. The copy of letter received from Nagar Palika, Sehore is 

attached as Annexure-V.  As per the letter following are the main points: 

a. There are 09 houses constructed in Vojashandham colony and all 

09 houses are having septic tank and soak pit for sewage disposal. 

There is no discharge from septic tank going into Seevan river. As 

per the norms of Swach Bharat Mission the sludge of septic tank 

is being cleaned in every 03 years. Photographs of cleaning of 

these septic tanks are enclosed. 

b. The remaining part of laying of sewer network of Sehore is being 

covered under AMRUT Yojana 2.0. In compliance to the orders 

of Hon’ble NGT, sewer line will be laid down for the 

Vijasandham colony, Sehore and proper treatment of sewage from 

houses will be  ensured under AMRYT yojana 2.0. 

c. As per the provisions of section 339-C of the Madhya Pradesh 

Municipality Act 1961, the competent officer has initiated action 

against the colonizer for the construction of illegal colony.  

 

 

 

 

(Brajesh Sharma) 

Regional Officer 

MPPCB, Bhopal 
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Calculation of Environment Compensation to be levied on builder of 

Vijasan Dham Colony, Sehore: 

Environmental Compensation (EC) to be levied on concerned individual/authority as 

per the order of Hon’ble NGT in case of OA 593/2017 dated 28/08/2019 may be calculated 

as: 

EC (Lacs Rs.)= 17.5 x (Total Sewage Generation - Installed Treatment Capacity)+ 

55.5 x (Total Sewage Generation - Operational Capacity) + 0.2 (Sewage Generation- 

Operational Capacity) X N + Marginal Cost of Environmental Externality x (Total Sewage 

Generation-Operational Capacity) X N 

Where; N= Number of days from the date of direction of CPCB/SPCB/PCC till the 

required capacity systems are provided by the concerned authority. Quantity of Sewage is in 

MLD”. 

As per above methodology, the information recorded during inspection and based on 

following parameters environmental compensation is assessed:- 
 

S.no. Components of 

EC 

Estimated 

value 

Remarks 

1 Water demand per 

day (MLD) 

(approx.) 

0.030 Calculated for total no. of dwellings = 45 

Assumptions as per NBC : 

No. of persons per family = 5 
Minimum domestic water supply=135 lpcd 

2 Total Sewage 

Generation per day 
(MLD) (approx.) 

0.024 Assumptions as per CPHEEO manual: 

Sewage generation = 0.8 x Water demand 

3 Installed Treatment 
Capacity (MLD) 

0.0  
STP not provided by builder. (Individual hoses 

are having their own septic tanks and soak pits.) 
4 Operational 

Capacity of STP 
(MLD) 

0.0 

5 Gap in treatment of 

Sewage (MLD) 

0.024 Total Sewage generation – Installed treatment 

capacity of STP = 0.024 

Total Sewage generation – Operational treatment 

capacity of STP = 0.024 

5 N=No. of days of 

violation 

1234 No. of days of violation is calculated from first 

date of inspection held on dated 04/01/2019 in 

ref. to Hon’ble NGT OA 25/2018 i.e. on 
04/01/2019 to 31/05/2022 

6 Marginal cost of 

Environmental 

Externality (Lacs 

rs. per day) 

0.1 As per the guidelines of CPCB &NGT order in 

case of OA 593/2017 dated 28/08/2019 the 

Marginal Cost of Environmental Externality is 

taken as minimum 0.05 and maximum 0.1 for 
sewage up to 200 MLD. 

 Environmental 

Compensation 

Rs. 10,63,680/- EC= 17.5*(0.024-0) + 55.5*(0.024-0) + 

0.2*(0.024-0)*1234 + 0.1*(0.024-0)*1234 

EC = 10.6368 (in Lacs Rs.) 

Annexure-II 
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Annexure-IV 



 



 

 
Annexure-V 



 

 
 

Desludging of Septic Tanks in Vijasan Dham Colony By Nagar Palika Sehore 

 
 

 
 

 

Annexure-VII 


